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MR. DEPUTY CHAIRMAN: 1he
question is: .
“That the Bill further to amend
the Indian Traffic Act, 1934, as
passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: We
shall now take up clause by clause
consideration of the Bill.

Clauses 2 ang 3 were added to the
Bill.

Clause 1, the Emacting Formula and
the Title were added to the Bill,

SHRI VISHWANATH PRATAP
SINGH . Sir, I move:

“That the Bill be returned”.

The question wag put and the motion
was adopted.

MR. DEPUTY CHAIRMAN: Now we
go on to the next Resolution,

——tran

STATUTORY RESOLUTION RE CON-
TINUANCE IN FORCE OF THE
PROCLAMATION ISSUED BY THE

PRESIDENT IN RELATION TO
THE STATE OF GUJARAT

THE MINISTER OF HOME AFFAIRS
(SHRI K. BRAHMANANDA REDDY):
Sir, I beg to move:

“That this House approves the
continuance in force of the Proclama-
tion issued by the President on the
9th February, 1974, under article 356
of the Constitution, in relation to the
State of Gujarat, for a further period

-of six monthg with effect from the
11th March, 1975.”

Sir, the House is well aware that
Gujarat is undergoing a period of un-
precedented drought and that scarcity
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conditions are acute in that area. 1t
is unfortunate also that in some dis-
tricts of the State, the drought condi-
tions have been persisting for the last
two or three years. To-day the
administration has declared about
11,694 villages out of a total of 18,000
and more as areas affected by acufe
scarcity conditions or semi-scarcity
conditions. Sir, the distress was felt
from 1974-75 onwards and to-day there
are more than 4,000 scarcity relief
works which are in progress, and as of
to-day about 63 Jakhs of persons are
working on these reljef works, As you
know, as we progressively go on and
try to meet the situation, more people
will have to be employed in these
scarcity relief works and more works
will have to be taken up. Further in
May and June, it is apprehendegq that
drinking water also will be a source
of great concern to the administration.
Now, the administration with the help
of the Cenfral Government has been
trying, to the best of their ability, to
meet the situation effectively and
provide the necessary relief. Hitherto
in a family, there used to be only one
person getting employment in the
scarcity relief works. But now that
restriction is taken away and any able-
bodied person who is in need of em-
ployment, can find a job in these reliet
works,

Now, you also know that the avail-
abjlity or the supply of foodgrains,
either to the scarcity relief workers or
to the general public, has been stepped
up. It was roughly about 51,000
tonnes in July, 1974. In January this
year it was over a lakh of tonnes,
thanks to the assistance given by the
Central Pool as well as the effort made
by the local administration to secure
grain from other States. I may also
incidentally mention here that hitherto
a scarcity relief worker was getting 8
Kgs. of foodgrains per month. That
has been increased from 1st March,
1975 to 10 Kgs, a month.

1 P M

I need not go into the several cther
very impertant steps that the Adminis-
tration has faken.
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With regard to even fish produc-
tion, loans and subsidies have been

.giver: for purchasing 141 mechanisea

trawlerg during this month and it is
expected that purchase of 60 addition-
al trawlers will be subsidised end

loens given to improve the fish supply

in the State.

One important item Jf work which
hon, Members can appreciate in ereas
like this is the soil conservation This
is an important item in the sense taat
it not only provideg reliet for work-
ers, but also it ig a sort of permaneat
mezsure sp that the rsin water can
be collected and the soil condition im-
proved. It is thus an tmpoctant itein
where, according to information avail-
ahle, about 1.23 lakh hectares of lenu
has been brought under soil conserva-
tion and a sum of Rs. 1 crores has
been spent. Therefore, I feel that il
is a good item of work which has
been done and continues {o be dene.

I do not want to go iatoc the ques-
tionn of movement of cattle and tae
steps that the State Admimsiration
has taken with regard to other matters
10 meet the situation. I must &lso
pay my compliments to the several
various non-official agencies which
have been making a good effort and
giving a helping hang to the people
of the State in effectively trying to
alleviate at least partially the suffer-
ings of the poor people,

Now, Sir, of course...

SHRI N. G. GORAY (Maharashtra):
Rain water collection aud =211  these
can be done only under President's
rule!

SHRI K. BRAHMANANDA REDDY:
There is a point generally made that
many popular elemenis should be
associated with this. In fact that has
been done...

SHRI N. G. GORAY: Give us some
convincing arguments.

SHRI N. G. GORAY: Give us some
I will come to that. Why are you in
a hurry? I am only trying to give
vou a picture of the smount of work
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that is being put ip and also how the
entire Administration from the top to
the bottom is involved :in this work
of relief. That 18 my point. Unless
you know the intensity and the m#g-
nitude of the problem.

SHRI N. G. GORAY: Twice this
amcunt of work was done 11 Maha-
raghtra during the scarcity per.od by
the popular Government, Thirty
lakbs people were engaged in scarcity
works. ..

SHRI KAMESHWAR SINGH
(Bibar): That popular Government
was a Congress Government,

SHRI N. G. GORAY. Yes.

SHRI K, BRAHMANANDA REDDY:
It ig not my point that President’s
rule alone can take care of it. I am
nol saying that popular Government
cannot do this, It is not my point at
all. I am only trying to give a picture
of the magnitude of the work that is
being done in thet State and I am try-
ing to teil you how the entire adminis-
tration right from the village Ilevel
up to the highest leve] is involved in
this work and I am also trying to
tell you how the various relief com-
mittees ang other committeeg at var-
icus levels, right from the Governor’s
level from the Adviser's level, {o the
district level, to the taluk or block or
even village level, are functioning
and how there is the association of
the popular eclement in the discharge
of these responsibilities. This is my
point,

Now, Sir, one other point is there
which is very good, which you already
know, I think. and that is this that a
sum of about Rs, 38 crores has been
provided for relief work. You may
also like to know, that the Ministry of
Agriculture ang Irrigation has given
them short-term Yoans of about Rs. 1¢
creres and the Central Government
has given them Central advances
amounting to about Rs 14.14 crores
and this also will be helpful in meeting
the situation. Now, Sit I may add
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just one sentence. The plan amount
of Rs. 143 crores in 1974-75 hag been
stepped up to Rs. 172 crores for 1975-
76 and, in addition, another sum of Rs.
15 crores is being provided specially
for works in scarcity areas. Several
other steps are being taken to improve
the conditions of the tribals, the

Scheduled Caste and Scheduled
Tribe people and I need not go
into all those details now. I am not

saying even for a minute that if there
had been a popular government in the
State, it would not have dealt with
these problems effectively. But I am
only saying this that the entire admi-
nistration and the people and the poli-
tical parties themselves, irrespective of
who they are, are all involved in this
type of work and, therefore, is it the
opportune moment to disturb the con-
ditiong there, to take away the people
there from doing this relief work and
putting them to some other vsork?
Flectinn does not mean just a poll and
it is not a question of a particular day.
It means a process and it means a pro-
cess for a month and more and it
meang that you upset the entire thing
and you give more prominence to the
election then to the drought relief work
which is necessary now. Sir, after all,
elections are only a means to an end.
What is the ultimate object? The ulti-
mate object is the good of the people.
So, in this particular situation, we keep
the interests of the pecple in the fore-
front and see what should be done in
the present circumstances. As 1 have
said in the other House, these elections
come and go and they come every five
years. These things come, but drought
conditions do not occur in a cycle like
this and when an unprecedented
drought of 1hig nature has affected
Gujarat. ..

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
At the time of speaking about the
drought conditions in Gujarat, Mr.
Rajnarain is speaking of lunch.

SHR K. BRAHMANANDA REDDY.
At a time whepn millions of people are

| RAJYA SABHA ]

in force relating
to the State of Gujarat

152

suffering without that, he is speaking:
of lunch,
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SHRI K. BRAHMANANDA REDDY:
Therefore, what I am saying is this:.
You must take this in that spirit and
it is not a question of the Congress
party alone fighting shy of election:.
You are aware that in a parliamentary
democracy, nobody can, and more so,
the Congress party cannot, fight shy
of elections.

SHRI RANBIR SINGH
Never, never,

(Haryana):

SHRT K, BRAHMANANDA REDD1y .
It ig not so. On the other hand, 1
have said in the other House also that
when the rumours were getting pub-
lisheq 1n the papers that there was
going to be a snap poll it was only the
Opposition friends who said, “No. We
do not want any snap poll now”.
Therefore. ..

SHRI HAMID ALI SCHAMNAD
(Kerala): Elections are going to be
postponed, Yoy may have the Bangla-
desh model here

SHRI K. BRAHMANANDA REDDY-
The limited point which the honour-
able Members, both on this side and
on the Opposition side, have to see is
this: Is thig ap opportune moment
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to disturb the entire structure of relief
gven to the people and involve them
in the elections? .. . -

SHRI RANBIR SINGH: No:

SHRI K. BRAHMANANDA REDDY:
Or are you effectively, and more effec-
tively, meeting the situation of afford-
ing relief? This is the limited point.
Elections will come sooner or later.
Now the President’s Proclamation is
ending on 11th March, 1975, and every
body can know that it is impossible
to hold elections before 11th March,
1975, Therefore, it becomes impera-
tive and necessary to come to this
House ang request thig House to ex-
tend the President’s Proclamation by
six months. I commend this Resolu-
tion to the House, Sir, and 1 am sure
that the House in its mature wisdom
will certainly accept this Resolution
without dissent.

The question was proposed.

MR, DEPUTY CHAIRMAN: The
House stands adjournsq till 2.15 p.m.

The House then adjourned
for lunch at eleven minutes
past one of the clock.

The House reassembled after iunch
at seventeen minutes past twe of
the clock, MR. DEPUTY CHAIRMAN
in the Chair.

STATUTORY RESOLUTION RE
CONTINUANCE IN FORCE OF THE
PROCLAMATION ISSUED BY THE
PRESIDENT IN RELATION TO THE
STATE OF GUJARAT—contd,

MR, DEPUTY CHAIRMAN: MR.
Shekhawat,

st 97 fag Sa@a (wer g3w):
ITFAA(T A, AATT TE @ ar A
TFE  F gEsg § 5" TFT
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[ 3 MARCH 1975 ]

in force relatiig 154
to the Stute of Gujarai
F fag goaw § O o@Er amr §
HIX T THT T AGAQT HEA
R FHOT F7 8, fawwr @
gfeamr wtaw & fea § w@ar &
UEEIEA G B B A N A SR s
¥ owemr & B oTave § oA
wfig W &1 Fg FRO T

¥ -

FREfia FW & g § S
gHE RO FEAE A wE ST
] FFAATE, A& AET FT IO
T @ N FAW FGEA g
Syawmfy S, W wWd g & os®
ryr % zeex fedr 7 fadr oA ¥
T §u worar uF § fr o Frdl
a fedr wr ¥ wfgaw ww@ WA
& WA WEE A FAEd &
Wrg WX qTE F WA HT @A
T & wm, ar @y gfaamE afy,
A7 gomvelt & qfq MY T FHYT
% wfg sar & fedt swey a¥
sgT W& @ S

§ UGS & WA g1 '
Ay ad Il wAFT A q¥AT
T uwer® § o@w o ogEmr S
worer F1 fewar & vaw o %€ FEal
¥ g a9 wmaw v g |
oS A% AXEI F AT HIS GFE
dgr Af g, WEW F F@ &
zg WHR I 3 gwen dar agr
forad FITT AL A AT WfQ
FH oy AfF AE A FIA
st <@t &, zafmg wfesfmaw &
F¥ zafg & gfg F@F agr | I9-
aumfy #dwa, g smar @
far fawrewa & owa § fodr
Y WHX FT TEHHE, WIS gr AT
& g, I FOFET AG A0
fegeam #§ wa F© UEr gar av



